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CENTRAL ADMINISTRATIVE TRIBUNAL |
MUMBI BENCH 1aaq $P”ﬂ
ORIGINAL APPLICATION NO:409/200+ |
DATED THE 16TH DAY OF DECEMBER, 23 ooz
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CORAMIHON’BLE SHRI A.V.HARIDASAN, VICE CHAIRMAN
HON'BLE SMT. SHANTA SHASTRY, MEMBER{A)}

.o Shri PoM.Ohuri, Daftry

2. Shri S.G.Rkamble, Daftry

2w Bhrl H.8.I7agaii, Daftry

4. Shri J.N.Bhoil, Daftry

So Shri M.H.Bhosale, Daftry

&. Bhri M.S.Gailkwad, Daftry

*. Shri P.L.Gawade, Daftry wew Ppolicants

A1L working in the office of
Commandser Works Engineers (Subs),
PowWal Bhandup RO,

Mumbail 400 078,
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L. Union of India. through
The Secretary,
Ministr d ...-f Def“:‘c&
‘Hul th Blo
M Delhi

2. Dakashin Kaman Mukhvalava,
Engineering Shakha,
‘ Hrauqua.turs Southern Command.
Engineers Branch,
Fune - 411 001,

[ M

- Commander Works Engineers (Subs),
Powal Bhadup PO,
Mumbai 400 078, ' ... Restondents

By Advocate Shri R, hetty

ORAL ORDER

Per Hon’ble Shri A.V.Haridasan, Vice Chairman

The applicants 7 in numbar who were recruited as DEon on
comolation of 12 wears of service wers given in situ promotion by

erder dated 16/4/1997 with effect from Qifferent dates during
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posae of the same in accordance with law within two months from

costs.

(A.V_HARIDASAN)
VICE CHAIRMAN



